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1. Senior Divisional Persdnnel
Officer, S.C,Railway,
Vijayawada,

2. General Manager,
Socoﬁailway, Rail Nilayam,

Secunderabad,

3, Union of India rep. by
Secretary, Railway Board,
Rail Bhavan, New Delhi,

Counsel for the Applicant

Counsel for the Eespondents
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HON'BLE SHRI R EAIGARATAN : MEMBER (ADMI,)

HoN'BLE SHRI B.3, JAL PARAMESHWAR
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ORDER
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X As per Hon'ble Shri R,kamgarajan, Member (Admn)|

- |

- -

Mr.G.V.5ubba Rao, learned counsel for the a

apd #r,N.R,Devraj, learned standing counsel for the

respondents,

~

Ze This OA is filed challenging the Selection
No,B/P.608/I/1/HG/Nol, IV, dated 6,12,96 (A1) wher

notification was issued for formation of panel for

up the vacancies of CCS/CCI in the scale of pay of

|

3200 in Begawadz Division, In that list the name

applicant is shown at S1l.,No,10., The

for recasting his seniority and also prays for rea
) f

of vacanciesﬁzﬁ&’in&icatihg the eligible candidate

rule and conduct a fresh proceedings pertaining to

selection initisted by the above mentioneq notific

3. When the OA was taken up for hearing the le
counsel for the applicant submitted that the appli
having failed may not press this 0a, but iiberty 4

given to him t0 challenge the selection proceedind
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4. In view of the above the OA is disposed of as not

pressed but liberty is given to the applicént if s0 advised

to challenge the selection proceedings as per extant rules,

|
5. No costs,
|
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T Member (Judl.) . Member (&4
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Dated 2 7th Decenber, 19598
{ Dictated in Open Court )
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